
central Administrative Tribunal
principal Bench

O.A. NO. 1237 of 1998

„ew Delhi, dated this the Uth Tanuarv. 1999
Honble «r. S.R. Adifle. Vice Chairman (A,
Shri W* Pathakj
S/o Shri N.K. PathaKr
65, Sunrise Apartment,
D Block,
New Delhi-1 10018.

X  ChrT H C. Sh3l
(By Advocate: Sni i

.  Applicant

Versus

1  union of India through
Wnift^'of'HUlth . r.W.,
Niririan Bhawan, New Delhi.

9  nirector General of Health,
se^vUe, Govt. of India. Respondents
Airman Bhawan, New Delhi

(By Advocate: Shri Madhav Panikar)
L\j OR.DER.__.LQj:a.l..I

,  . P ApTr,F, VICE
pv MON BLE

Hear d both sides.

2. AS aoolicanfs representation dated
. . A ■, filed with rejoinder) is said to18.8.97 (Ann. A--1 Tiitiu

W  I- ri of bv respondents, this O.A.Pi be undisposed of py ' «
f  t,.ith a direction to respondents todisposed of with

f  the aforesaid representation mdispose of tne uiui
-th rule^ and instructions within Touraccordance witn i uiw

.  . rs-f rpoeipt of a copy of thisweeks from the date of rece.ipt o
order, under intimation to applicant.

3. This O.A. stands disposed of
accordingly. No costs.

(S.R. ADKIE )
' VICE CHAIRMAN (A)
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